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,Mismangement of Mf8. Parle Group 
of Companies 
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*302. SHRI DHRAM DAS SHAS-

TRI: 

SHRI K. LAKKAPPA: 

Will the Minister of I.AW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

<a> whether it is true that there 
are certain complaints about, mis-
management and irregularities in 
Mis. Parle Group of Companies, 
Bombay; 

(b) whether the investigations has 
estabUshed the allegations against 
some persons; 

(c) if so, the details thereof; 
..... 

(d) whether any action has been 
taken by Government against the 
persons involved and if so, with what 
'results; and 

(e) if not, reasons therefor? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SBRI P. SHIV SHANKAR) : (a) 
No complaints av~ been received 
about miSmangeinent and irregulari-
ties in Parle Group' of Companies. 
(b) Neither any investigation nor 

iniPeetion under the provisions '. of 
t~ Compafties Act. 1'958; ,hail bee6 
Glriiec1 Out b1 ~ Of an, of the 
Parte Group of Com"ea. 
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SHRI K. LAKKAPPA: Sir, I seek 
your protection because of the reply 
given by the ho:g.. Minister: Is the 
reply given by the hone Minister 
cogent? 1 leave it to your discretion 
and judgment. This Ministry has got 
tbe full knowledge of irregubrities 
and mismanagement, the Ministry of 
Company Affairs is aware of these. 
Under the Company Law, there is an 
obligation, there is a mandatory' pro-
vision under sections 237 and 235; if 
the' laws are violated, the Company 
Affairs Ministry suo motu thas to 
inspect and also investigate. In this 
case, the whole world knows, Parlia .. 
ment knows, outside people know. 
Is ,this Ministry ,not aware of t~ s  
Have they not looked Into the papers 
in spite of so much of publicity which 
has been given in the press? I would 
like to know why, under the manda-
tory providon Under sections 237 and 
235 of the Companies Act. they have 
Dot ,In·Vt!stJcated.,W"Ill the hon. 

*Not recorded .. 

MiD'''' 8aaure II' that' W. ',IDa_' 
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SBRI P. SHIV SHANXAR:· Sir, X 
am aware that the HoD.. Member is-
capable Of' ex,ream; . hlmaelf' ID 
brave WOrds. But the pO!bt is wAeD 
he says that the Compahy Law Ad-
ministration is well aware of the irre-
gularities and inlsmanagement and so 
" on and so .fOrth, that is what he pre-
sumes. 

SHRI K. LAKKAPPA: No pre-
sumption. It is a statement of fact . 
I will not talk on presumption. 

SHRI P. SHIV ANKAR: I am on my 
legs. I have not conceded, I seek your 
protection . 

SHRI K. LAKKAPPA: I n ~Q s(.3ek 
your protection, Sir. 

MR. SPEAKER: He has not even 
eonceded the floor. 

SHRI P. SHIV SHANKAR: Sir, 
the pOint Js, SO far as I am concerned, 
I have answered in Part (a) of the 
question that no complaints have It!en 
received, Therefore, this presumpi,ion 
itself is baseless. 

N ow, the other aspect of the q ues-
tion that suo mot1/, inquiry should be 
gone into. Sir, it will. be very diffi-
cult for me 'to go ahead wit.h the in-
quiry because an allegation is made 
here. It would be very difficult for 
the Administration to go into the suo-
motu inquiry of the c""Ompanies unless 
som.ething comes to the light. It 
would not be fair in the administra-
tion of justice. 

(Interruptions)· 

MR. SPEAKER: Sit down. Nothing 18 
going on record without my permis-
sion. 

,SHRI HARIXESH· BAHADUR: Sir, 
any type of complaint and 'WnIlin'g 
must. be .:looked· .,into . and cUlpriU' 
must be puDilh8d.· Sir, I would like: 
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JIB. SPEAK.IK: No '. questioD. 
OVer-ruled .. 

SHRI RATANSINH RAJDA: Sir. 
is the hon. Kiniater . aware ,that al-
ready there is, a ,case pending· iD-tile 
Esplanade Court 01. Bombay against 
the Parle Products, this very com-
pany, for breach of some rules? Now, 
Sir, the only thing I am surprised at 
is this very subject questions have 
been asked umpteen times; I thitik 
by proxy the questions are being 
asked. Now, Sir, once and far all let 
us decide it because the ft.oor of the 
House should not be misused. It they 
have done something wrong, they 
must be hanged, but in accordance 
with law. The only thing ! would 
like to know is how many litigations, 
how may cases, have been filed against 
this Company and whether there are 
oth:.er companies which are also ih-
volved in ai,milar cases? 

SHRt P. SHIV SHANKAR: Sir, I 
am saying that no complaint has been 
received. I dO not knOW what they 
would like me to answer, I have 
made it clear in the answer and if 
you would like to say tbat there are 
some case.s pending, I would welcome 
you to give me informa·tion so that I 
can take it up. 

SHRI RATANSINH RAJDA: It is al-
ready pending in the Esplanade Court 
of Bombay. 
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"'303. SHRI RAM VILAS PASWAN: 

SHRI RAJESH KUMAR 
SINGH: 

Will the Minister of INFORMA-
TION AND B·R.OADCAS'l'[NG be 
pleased to lay a statement shoWing: 

(a) whether it is a fact that a Semi-
nar on reporting for Radio was held 
in Delhi recently; 

(b) if $0, the salient features of the 
. BUggestions made at the Seminar; and 

(c) reaction of Government with 
regard thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
aRQADCASTING (KUMAR1 KU-
MUDSEN M. JOSHI): (a) Yes Sir. 

();) No specifle SUlieations were 
made or ~ ~t on" pasaed at the 
/Conterence. However, in the COUl'S'e 
. of the speeches and the discussions 
which fo o~ , some ideas have been 
thrown up. A report on the proceed-
ings of the Seminar is under prepar-
ation. 

.(e) The. question. Of Gove:roment's 
reaction will arise only afte!-the re-
. port is received and studied. 
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